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Iﬁ THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT

0.,A.NO,717 /93

BETWEEN 2

AND

The Supdt, of Post Offices,
Anantapur Dist,

2, The Chief Post Master
General, Andhra Pradesh,
Hyderabad,

3, The Director General of

Posts and Telegraphs,
New Delhij,

Counsel for the Applicant

Counsel for the Respondents

CORAM 2

HYDEERAB AD

|
Date of Orderz:2.3,94

« s Applicant,

== Respondents,

«s Mr ,T.P.Achagya

«s Mr.,N.R.Devraj

HON*BLE SHRI JUSTICE V,NEELADRI RAQ : VICE CHA IRMAN

HON'BLE SHKI A,.8.GORTHI : MEMBER (ADMN.)

@
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QA 717/93

JUDGEMENT

1 AS PER SHRI V. NEELADRI RAO, VICE-CHAIRMAN |

T

Heard both the, counsels,
The applicant is workimg as ED Packer.

50% of the posts of postmen éggz;o ba filled up
by promotion from the departmental officials
'andlthe remaimning 50% éﬁ%ito be filled up by
promoting the ED Agents or outsiders., The
departmemtal officials are eligiblé for promotion
only orn the basis of selection. But 50% of the
posts allocable to ED Agents has:#o be filled
up on the basis of seniority}while the remainimg
50% égglfo be filled up on the basis of selection.
If Eb Agénts are npot available, outsiders ara
considered for promotion to the posts of Postmen.
if sufficient number-of depaftmental officials
gre rot qualified for promotion to the posts

of postmen, the remaining vacamcies'allocable

to depértmental officials also have to be filled
up by promoting ED Agents.

2. Notificatiom was issued on 19.7.920, noti-

fvina 5 varancims for Asmnartmantsl ~LL£iai~ta o~ b

4 vacancies for ED Agents and outsiders. Out of
the 5 vacancies notified for the departmental
people, one was reserved for ST. After the neces-

sary‘examination was conducted, the selection _
v, Was made as per meno. dated 21,2,.91 (vide Annexure 2).

It discloses that 2 0.Cs from departmental people
* were promoted and 2 ED Agents were promoted on

the basis of senioritv amd 2 EN Rranmte wrove ek 3
on merit. It also shows that one EDMC beloagimg 4

S@!community and one ED BFM belonging to sC

A

community were 2lso promoted,
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3. . As per the merit list, the.apblicant is

at sl. No. 70;,but as per- seniority he is at $Sl.No.3.

. The cnoatention for the applicant is that when

only 2 departmental officials were qualified for
premotion, the vacancies available f#r OCs hars Ao
come to 6 and instead of filling up gf all those

6 posts on the basis of seniority and merit, one

. Ry
was given to SC anrd the other was filled up/ST

candidate ;ad it is not im accordance with the rules

and if 3 pdsts are filled up on the ﬁasis of seniority,
he too should have.bean promoted. As he is 3i}n

the list as per seniority, he made a repfesemtation
requesting for his prometion on the 5ais of seniority.

When the same was not agreed to by order No.

 B4/PM/Exam/90 dat-d 29,5.93, thls OA\was flled

prayimg for declaratlom eéﬁihe said order as .3

arbltrary and illegal and for direction to the

Irespondents to select the appllcant to the post

of Postman w1th retrospectlve date from the date
on which the other candidates as per‘memo. dated

21.2.91 were selected and for consequential benefits.zy

It is stated for the respondents that a separate

100 point Roster is maintained in regard to the
promotion from ED Agents. It is urged fhat #s per
_notifiéaéion dated 19.7.90 only 4 vacéncies were
notifiéd for ED Agents and as all of them are agaimst
oC poiﬁt, no vacéncy was notified‘as reserved in

,regard to @Dj_AQ:éhtS. and when it has bnr';nmn Y. YaY 1
sary to divert 2 of the vacancies all@cated to the.

departmental people for want of quallflmd persons

e
) themfand wheri the remaining 2 poimts as per
~ 04/'—-\\4
100 point Roster are against SQ[ST; it has become

oard

necessary to reserve the remainingLPOjSC[ST.jjkdu,;a
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To

1,

3.
4.
Se

6.

7.

The Superintendent of Post Otfices,:
Anantapur Dist. '

The Chief Postmaster General, .
andhra Pradesh, Hyderabad. I

The-

New

One.

One
One
One

pvm

4

Director General of Posts and Telegraphs,
mlhio .

copy to Mr,T.P.Acharya, Advocate, 1=-2=-361/2, Domalguda, Hyd.

COpY to Mr.N.R.DE.'vraj, Sr.CGSCQCAToH‘Ydo

copy to Library, CAT.Hyd.- '
spare copye.
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_}\Hence the contention for the applicant that
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'4. It is also pleaded for the

the:remaining 2 posts should not have been

LY b1

filled up from amongsgt sC/ST candidates {ig)
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thaﬁﬁShri‘f.S.L.'Narayané who was given promotion
on the basis of femiority as per mémd. dated
21.2.91 (vide Anniexure 2) crossed the age of 42
years, he is not eliglble for promotibn 8s per
rules.But the applicant has not made clear as

to whether Shri Narayana crossed 42, years aven
by 19.7.90, the date of notificatioﬁ. Further,
the said contention for the applicant cannot be
considered as shri Nayayana ig%\not;impleaded

as the part§ to these proceedings. Hence we are
not further’adverting to the said contention

for the disposal of this Oa,

5. Durinq&he course of arguments, the

LA -

learned counsel for the annlissme ~o
that Shri P. Papa Rao, BPM, Chintakunta who was

promoted on the basis of seniority as per Annexure 2

has not joined at all. If it were £0 be 50, the
: ekl B

applicant who 1s the third aec rear cowmiaecio.

has to be promoted on the basis of seniority.

1 .

6.  So the proper direction that has to be

given in this OaA is as under:-
"Respondent 1 has to promote the applicant

as Postman if Shri papa Rao, BPM, Chintakunta hag not

joined the post of postman and if the aéplicant is the
%f%L{LA, ..... “eavaLly {UUTH OT ED Agents."

7. The OA is ordered accordingly. No costé.
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Aémﬁer kAdmn:) Vice-chairman
Dated the g;d March, 1994
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